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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Miscellaneous Application no. 70/2023

In Original Application No. 105/2023

In the matter of

M.L Dhiman
..... Applicant
V/s
State of Punjab and Others
....... Respondent

Reply/Status report of Punjab Pollution Control Board, in
compliance to order dated 21.11.2023 through Environmental Engineer,
Regional Office, Mohali.

RESPECTFULLY SHOWETH

1. That briefly submitted, the matter is related to letter petition sent by M.L
Dhiman, mentioning that there is a pharmaceutical unit namely M/s
Akums Life Sciences Ltd.,Village Sundran, Tehsil Derabassi, Distt. SAS
Nagar,which is discharging chemical effluent leading to damage of crops
and nearby agricultural ficlds. The letter petition was registered as

Original Application No. 70 of 2023 titled as M.L Dhiman vs State of

Punjab.

2. That in the Original Application No. 70 of 2023, Hon’ble Tribunal has
carlier constituted a Joint Committee ol Punjab Pollution Control Board

Q/'_ and District Magistrate, SAS Nagar, vide orders dated 16.03.2023. The



Hon'ble Tribunal had disposed 0f113 said O.A. with following directions:

Mag:'.strate, Mohali look into the

o Let the State pPCB and District

matter particularly with reference to mode of disposal of effluents
as per consent to operate (CTO) granted and take remedial action,

will be the nodal agency

following due process of law. State PCB

for coordination and compliance.
en report may be filed with the

preferably in the form of

3. An action tak Registrar General,
NGT by e-mail at judicial—ngt@gov.in

searchable PDF/OCR Support PDF and not in the form of Image

PDF within two months. If any further direction is found necessary,

he may place the matter before the Bench

t Committee was filed before the Hon'’ble

3. That the report of the Join

Tribunal vide letter dated 11.05.2023. After considering the report of the

Joint Committee, Hon’ble Tribunal was pleased to pass an order dated

21.11.2023, thereby impleading the Punjab State pollution Control

Board through the Member Secretary; District Magistrate Mohali, M/s

AKUMS Life Science Limited, Village Sundran, Tehsil Dera Bassi, District

Mohali, Punjab through its Incharge and State of Punjab through the

Principal Secretary, Environment, as respondents. The relevant extract of

Para no. 3 and 4 of the order dated 21.11.2023 is reproduced below foi

kind perusal and reference:

3. Hence, at this stage, we deem it proper to implead the following
as respondents in this matter:-

i Punjab State Pollution Control Board through the Member
Secretary

ii. District Magistrate, Mohali

iii. AKUMS Life Science Limited, Village Sundran, Tehsil Dera
Bassi, District Mohali, Punjab through its Incharge
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iv. State of Punjab through the Principal Secretary

Environment
4. Let Notice be served upon the respondents.

4. That it is relevant to mention here that the industry M/s Akums Lifc
Sciences Ltd., Village Sundran, Derabassi, Distt. SAS Nagar, was
granted ‘consent to operate’ under the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,
1981, upto 16.10.2023. After the industry had applied for obtaining
renewal of ‘consents to operate’ the site of the industry was visited on
06.11.2023 by the officer of the Board and it was observed that the
industry was not complying with the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention &

Control of Pollution) Act, 1981.

5. That accordingly, M/s Akums Life Sciences Ltd., Village Sundran,
Derabassi, Distt. SAS Nagar was issued notice vide letter no. 8734
dated 14.11.2023for refusal of renewal of ‘consents to operate’ under
the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, with an opportunity of
personal hearing before the Chairman of the Punjab Pollution Control
Board on 20.11.2023. A copy of the notice no. 8734 dated 14.11.2023
is enclosed herewith as Annexure-A. The hearing before the Chairman
of the PPCB on 20.11.2023 was attended by Sh. Sanjay Rao VP (HR),
Sh. Vinayak Bhatt, Vice-President (Operation) and Sh. Mukesh Singh,
Manager of M/s Akums Life Sciences Ltd., Village Sundran,
Mubarakpur, Derabassi, Distt. SAS Nagar. The representatives of the
industry failed to give any satisfactory reply to the show cause notices
issued by the Board. After hearing and considering the record of the

Q'\‘ industry, the Chairman of the Board decided as under:

i —



1. The ‘consent to operate’ al;ﬁed under the Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981, may be refused.

2. PSPCL authorities be directed u/s 33-A of the Water (Prevention

& Control of Pollution) Act, 1974 to disconnect the electric

supply available to the industry with immediate effect.

Two bank guarantees amounting to Rs. 5 lakhs each submitted
by the industry be encashed.

The proceedings of the hearing were conveyed to the industry vide

letter no. 8855 dated 20.11.2023 ang directions u/s 33-A of Water

(Prevention & Control of Pollution) Act, 1974 were conveyed vide letter

no. 8857 dated 20.11.2023. A copy of the proceedings of the hearing

held on 20.11.2023 and the directions issued u/s 33-A of Water

(Prevention & Control of Pollution] Act, 1974 are attached herewith as

Annexure-B.

. That in compliance to the decision no. 3 of the hearing explained
herein above, the Punjab Pollution Contro] Board has encashed Bank

Guarantees amounting to Rs. 10 lakhs of the industry. Further, as per

decision no. 1 of the hearing, the application of the industry for

obtaining ‘Consent to Operate’ under the Water (Prevention & Control

of Pollution) Act, 1974 was refused vide letter no. 8866 dated
20.11.2023 and under the Air (Prevention & Control of Pollution) Act,
1981 was refused vide letter no. 8868 dated 20.11.2023. As per
decision no. 2 of the hearing held on 20.11.2023, Punjab State Power
Corporation Limited (PSPCL) had disconnected the electric supply

available to the indy Stry vide order dated 22.11.2023.

- That the industry M/s Akums Life Sciences Ltd., Village Sundran,
Derabassi, Distt. SAS Nagar had submitted request letters dated

21.11.2023 anq 23.11.2023 to the Punjab Pollution Control Board,
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stating that the i
g that the industry he [
wdustry has complied with the environmental norms
and requeste
(d el 4y “Tal i
to release the cleetric connection of the unit.

Accordinelv. the site of the i
ngly, the site of the industry was visited on 24.11.2023 by the

officer of the Board and i
the Board and it was obscrved that the industry requires to

comply with some of t : ; ; i
ply with some of the observations made during the carlier visit on

on the request of the industry, the

06.11.2023. Taking into considerati

Competent Authority of the Board decided to temporarily restorc the
¢ connection of the industry for a period of 03 months, i.c. upto

electri
99.02.2024, subject to following conditions:
a. Additional APCD will be installed in addition to the cyclone

already installed with the boiler within 3 months.

install STP for the treatment of domestic

b. The industry will

water within 3 months.
TED with the ETP system within 3

waste

The industry will install A

months.
d. The industry shall carryout the Environmental Audit Study

Report for the ared inside the industry and outside the industry

ground water study, ambient air quality

and shall include

monitoring, Solvent Recovery Plant audit, ETP audit which

should include the adeguacy of Zero liquid discharge based

technology ETP from a Technical Institute of good repute and

submit the report within 3 months.
The industry shall submit a material balance statement for all
the product being manufactured within 3 months.

f. The industry shall submit a Water balance statement for all the

product being manufactured within 3 months.

A copy of the letter no. 9133 dated 30.11.2023 issued to the Electricity
authorities with a copy to the industry, is enclosed herewith as

@ Annexure-C.



8.  That the Punjab Pollution C(;ln ol Board has further constituted a

. : cly Er.
special committee consisting of the officers of the Board namely

Paramjit Singh, Senior Environmental Engincer, Er. Anuradha

Sharma, Environmental Engincer, and Er. Mohit Singla, Assistant

Environmental Engineer, to visit the site of the industry in Mid-
February to check the compliances made by the industry and submit

report by 28th February 2024.

9. That the industry M/s Akums Life Sciences Ltd., Village Sundran,
Derabassi, Distt. SAS Nagar has been granted consents to operate
under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, for a short time period,
l.e. upto 29.02.2024, subject to certain conditions, alongwith the
special conditions mentioned in para no. 7 above. A copy of the
consent granted to the industry under the Water (Prevention &
Control of Pollution) Act, 1974 is enclosed as Annexure-D and a copy
of the consent granted to the industry under the Air (Prevention &

Control of Pollution) Act, 1981 is enclosed as Annexure-E.

10. That Punjab Pollution Control Board is taking appropriate action
against the industry for violation of the provisions of the
Environmental Laws, from time to time and will take further action, if

the industry is found violating the environmental norms.

11. That the status report is hereby submitted in compliance to order
dated 21.11.2023 for kind perusal and considcration of the Hon’ble

Tribunal.

D

Date: Qllc-i ey (Er. Gursharan Dass)
- Environmental Engineer
Place: SAQ ?\l&lﬁ‘ow Punjab Pollution Control Board

Regional Office, Mohali
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REGISTERED

M/s M/s A
/s Akum Life Sciences Ltd, (Erstwhile Parabolic Drugs Ltd.)

ill. Sundran, m
. , Mubarakpy " :
Distt, sAS Nagar pur, Tehsil Dera Bassi,

Subject:
¥ S
{:r:‘:e:tause notice for refusal of consent to operate applied under the Watz;
. fon & Control of Pollution) Act, 1974 and the Air (Prevention & Control
ollution) Act, 1981
Reference:

Online Application no. 23519056 and 23884505

Whe i g i i
(NOC) of the Kokt Teas, it is mandatory on the part of the industry to obtain the consent to establish

21 of the pjr (p as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s
revention & Controk of Pollution) Act, 1981, for establishment of an industrial unit.

Board to o And whereas, it is mandatory on the part of the industry to obtain the consent of the
Perate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution)

Ac i
t,. 1.974 anfi.u}s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of e
&missions arising from its premises. |

. And whereas, it is also mandatory on the part of the industry to install adequate and
appropriate effluent treatment facilities/ air pollution control devices, so as to ensure that the

COncetntration of various pollutants in the effluent/ emissions discharged from the industry is within the
permissible limits prescribed by the Board.

And whereas, earlier, the industry was found violating to the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981.
As such, the direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 were issued
to the industry vide Board's letter no. 2767 dated 21/4/2023 for closure of the unit alongwith

disconnection of the electricity connection. f

And whereas, upon compliance, the industry was granted consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 vide no. CT OW/Fresh/PBIP/SAS/2023/2304888552
dated 16/6/2023 and the Air (Prevention & Control of Pollution) Act, 1981 vide no.
CTOA/Fresh/PBIP/SAS/2023/ 2304917502 dated 16/6/2023, valid upto 16/10/2023 for production of
Cefepime Hydrochloride @ 30 Kgs/day, Cefrozil @ 20 Kgs/day, Cefpodoxim e Proxetil @ 100 Kgs/day,
Ceftiaxone Sodium @ 100 Kgs/day, Cefixime @ 80 Kgs/day, Cefdinir @ 10 Kgs/day, Cefuroxime Axetil
Amorphous @ 126.67 Kgs/day, with certain conditions mentioned therein.

And whereas, simultaneously, the Board directed to PSPCL authorities to restore the the
electric connection of the industry temporarily upto 16/10/2023 vide no. Board's 3540 dated 17/5/2023.

And whereas, the industry has now applied for renewal of consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981 with same products alongwith requisite documents.

And whereas, eariier 0.A no. 105/2023 titled as M.L Dhiman v/s State of Punjab was
disposed of by Hon'ble National Green Tribunal vide order dated 16/3/2023.

And whereas, Hon'ble National Green Tribunal has admitted miscellaneous application,
M.A no. 70/2023 in the matter. The said matter was listed on 1/9/2023 and Hon'ble NGT has passed

following orders:

1. “The Tribunal, while disposing of the original application by order dated 16.03.2023, had.
directed the State Pollution Control Board and District Magistrate, Mohali to look into the
motter particularly with reference to mode of disposal of effiuent as per CTO granted and
take remedial action concerning the discharge of chemical effluent by AKUMS Life Science
1td,, Village Sundran, Tehsil Dera Bassi, District Mohali, Punjab. There was a further
direction to file the report by observing os follows:

#,
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j‘j:: zUt in the form of ima}dQ0E within two months. If any further direction i ‘
N4 necessary, he may place the matter before the Bench.” J

CS”t the. PFrUSaI of report fifed in pursuance to the above direction, we find certaj,
ntradictions therein, Therefore, let notice be Issued to the Member Secretary, Punjap

j:?e Pollution Control Board appearance through physfcaf/uirfuaf mode on the next
e,

Tribunal And whereas, the case is now listed for hearing before the Hon'ble National Green
, New Delhi on 21/11/2023_ i
And whereas, the site of the Industry was visited by officer of the Board on 6/11/2023

and during visit, it was observed as under:

1) The unitj : /

) he unit is engaged in manufacturing of API and bulk drugs & is in operation during visit. Y/
‘fflhe industry has installed 02 no. tubewells near the main entrance. EMF |
43\: meter has been installed at common line from both the tubewells (Current reading’
; 44.55). ‘AS per the records maintained by the industry, around ~ 95-100  KLD of

reshwater is being abstracted by the industry.
3)  The industry has installed MEE for treatment of HTDS being generated from its process.
4)

Th‘? industry has installed an ETP followed by RO system for treatment of low TDS effluent
be'“? generated from its premises. Further, MEE condensate is also being tréated in the ETP.
ETP installed by the industry was in operation during the visit.

5) The industry has installed OCEMS at RO condensate line and the readings of
the OCEMS reading were noted as BOD-25; COD- 113; pH- 8.92

6) Th.e industry s reusing its entire RO permeate as cooling tower makeup in its premise and RO
reject is being sent to MEE for treatment alongwith HTDS.

7) The industry has 02 no. of clarifiers, i.e. primary as well as secondary. During visit, it was
observed that the wiers of both the clarifiers are not uniform.

8) The structures of old ETP are lying near the MEE area, The industry was previously also told to
get these old structures removed from the site, but the industry has failed to do so, till date.

9) The entire steam from ATFD is discharged into air and then is no mechanism for recovery of
steam from ATFD.

10)  There was leakage hear the MEE area due to leakage in pumps, leading to stagnation in the
area.

11)  There was also leakage in the tank storage area (i.e. MEE condensate and concentrate storage
tanks), leading to stagnation in the area. .

12)  There was some stagnation on backside of sterile manufacturing plant. The said effluent was
slightly greenish in colour.

13) The industry has constructed one no. shed for storage of solvent drums. However, during visit,
it was observed that some drums are also stored in open area, without shed.

14) There is leakage from cooling tower near the SRP area. The overflow of cooling town leakage
is spilled all over the movement area, leading to stagnation near utility area.

15) The industry has kept heaps of drums (many drums}) in scrap yard, haphazardly. The said drums

are of category 33.1 hazardous waste. Further, glass wool is also lying thrown in the said scrap
yard area, in open space in haphazard manners,

16) The industry has installed a boiler of capacity 6 TPH in its premises. Thick black smoke was
seen coming out from the boiler, from outside the premises.

17) There is an old thermopack near ETP, which is in non-operational  state currently. Further,
there are 02 boilers of capacity 03 TPH & 15 TPH  near
main entrance, both of which are not operational.

18) The incinerator installed by the industry was not in operation during the visit.

area, where water sprinkling ‘rs‘done,
h storage also. The industry was advised to
fic and environmentally sound

19) The industry is keeping its boiler ash in open
however, boiler ash was seen scattered near the as!
explore possibility of installing an ash storage silo, for scienti
storage of boiler ash.

And whereas, the industry is not complying with the provisians of the Water [Pre:lrent:::

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as well as

i r the Water
complied with the conditions mentioned in the consent to operate‘earller granted to iit;utr;de} Act, 1981
{Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution} ACt '



» A {
S Patiala on 20/11/2023 at 12.00 noon to explain you

Thus, the industry 20

: is violating the provisic
and the Air (P g the provisions of the Water (Prevention & Control of Pollution) Act, 1974

revention &
Control of Pollution) Act, 1981 Acts, Intentionally and deliberately.

And whe
the Water (Prevention ;e(ais.cit has now been proposed to refuse of consent to operate applied under
Pollution) Act, 1981 aft n o OTlltrOI of Pollution) Act, 1974 and the Air (Prevention and Control of
: er affording an opportunity of show cause-cu m-personal hearing.

As such, you are, hereb ‘ ‘
. ) ) y, afforded an opportunity t0 appear in person before the
Chairman of the Board in his office at Punjab Pollution Contro

| Board, Vatavaran Bhawan, Nabha Road,

w - ¢ failure to comply with provisions of the Water
{Prevention & Control of Pollution) Act, 1974 and the

o o Alr (Prevention & Control of Pollution) Act, 1981,
failing which, it will be presumed that th

e industry has nothing to say in the matter and further action
under the provisions of the said Acts, wi

Il be taken against the industry, without any urther notice/
opportunity. |

Environmental LLgineer
for & on behalf of the
punjab Pallution Control Board
Endst. no. 8 ]3 5. Dated }'5

A copy of the above is forwarded to the Environmental Engineer, Punjab pollution

Control Board, Regional Office, SAS Nagar for information and necessary action. Itis requested to get
the copy of the notice delivered to the industry through special messenger/ e-mail/ WhatsApp and
send the receipt of the same to this office and also ensure its presence on the said date and time of
hearing. ltis also requested to submit his comments on the reply to be submitted by the industry w.r-t.

notice and send fresh recommendati

ons accordingly to enable this office to decide the/Application-

o
Environmental Eng neer

for & on benalf of the
GL'L/Puniah pollution Control goard



PUNJAE ’ I FE
M
o “‘ﬁ Lot
s meeam mm & 93, ufenar-147001 .com
Phone no. 01752301182 e-mail : ppebsee_ 2p1@yaho0-
$a9 '
_ st —
REGISTERED
To
1 M/s Akum Life Sciences Ltd.

(Erstwhile Parabolic Drugs Ltd.),
Vill. Sundran, Mubarakpur,

Tehsil Dera Bassi, Distt. SAS Nagar
Subject: Proceedings of the personal hearing given to M/s Akum Life Sciences Ltd. (Bt

Parabolic Drugs Ltd.), Vil Sundran, Mubarakpur, Tehsil Dera Bassi, Distt. SAS Nagar fo;
refusal of consent to operate applied under the Water (Prevention and Control 0

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 before
the Chairman of the Board on 20/11/2023

The following were present:

From Board's side:

Er. G.S. Majithia, Member Secretary 4 N

Er. Lavneet Kumar, Senior Environmental Engineer (2P-1) o ,:-J--rfhp;.\-; .

Er. Rajeev Gupta, Environmental Engineer (ZP-1/1) W re 1> i
=3 : T .‘T‘:'t '!1 5

From Project Proponent side: ¥ &P@ fgeg&‘éd’ﬂ e ,’/ /! }43

Sh. Sanjay Rao, VP (HR) A o

Sh. Vinayak Bhatt, Vice-President (Operation)
Sh. Mukesh Singh, Manager

The officers of the Board brought out that earlier, the industry was found violating to the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control
of Pollution) Act, 1981. As such, the direction u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 were issued to the indusfry vide Board's letter no. 2767 dated 21/4/2023 for closure of the unit
alongwith disconnection of the electricity connection.

Upon compliance, the industry was granted consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/PBIP/SAS/2023/2304888552 dated
16/6/2023 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/PBIP/SAS/2023/
2304917502 dated 16/6/2023, valid upto 16/10/2023 for production of Cefepime Hydrochloride @ 30
Kgs/day, Cefrozil @ 20 Kgs/day, Cefpodoxim e Proxetil @ 100 Kgs/day, Ceftiaxone Sodium @ 100 Kgs/day,

_~ifxime @ 80 Kgs/day, Cefdinir @ 10 Kgs/day, Cefuroxime Axetil Amorphqus @ 126.67 Kgs/day, with
certain conditions mentioned therein.

Simultaneously, the Board directed to PSPCL authorities to restore the the electric
connection of the industry tem porarily upto 16/10/2023 vide no. Board's 3540 dated 17/5/2023.

The industry has now applied for renewal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981
with same products alongwith requisite documents.

Earlier O.A no. 105/2023 titled as M.L Dhiman v/s State of Punjab was disposed of by
Hon'ble National Green Tribunal vide order dated 16/3/2023.

Hon'ble National Green Tribunal has admitted miscellaneous application, M.A no.
70/2023 in the matter. The said matter was listed on 1/9/2023 and Hon’ble NGT has passed following

orders:

1. “The Tribunal, while disposing of the original application by order dated 16.03.2023, had.
directed the State Pollution Control Board and District Magistrate, Mohali to look into the
matter particularly with reference to mode of disposal of effluent as per CTO granted and
take remedial action concerning the discharge of chemical effluent by AKUMS Life Science
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Ltd., Village Sundran, Tehsil Dera Bassi, District Mohali, Punjab. There was a further directjo,

to file the report by observing as follows:
3. Anaction taken report may be filed with the Registrar General, NGT by GT by e-mai
at judicial-ngt@gov. in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDE within two months. If any further direction is found

necessary, he may place the matter before the Bench.” o
2. On the perusal of report filed in pursuance to the above direction, we find certain

contradictions therein. Therefore, let notice be jssued to the Member Secretary, Punjah
State Pollution Control Board appearance through physical/virtual mode on the next

date." i

unal, New Delhj

XX, XXX,

The case is now listed for hearing before the Hon'ble National Green Trib

on 21/11/2023.
The site of the industry was visited by officer of the Board on 6/11/2023 and

it was observed as under:

1) The unit is engaged in manufacturing of APl and bulk drugs & is in operation during visit.

2) The industry has installed 02 no. tubewells near the main entrance. EMF
flow meter has been installed at common line from both the tubewells (Current reading-
49844.55). As per the records maintained by the industry, around 95-100 KLD of freshwater
is being abstracted by the industry. _

3) The industry has installed MEE for treatment of HTDS be'ing generated from its process.

4) The industry has installed an ETP followed by RO system for treatment of low TDS effluent being
generated from its premises. Further, MEE condensate is also being treated in the ETP. ETP
installed by the industry was in operation during the visit.

5) The industry has installed OCEMS at RO condensate line and the readings of
the OCEMS reading were noted as BOD-25; COD- 113; pH- 8.92

6) The industry is reusing its entire RO permeate as cooling tower makeup in its premise and RO
reject is being sent to MEE for treatment alongwith HTDS.

7) The industry has 02 no. of clarifiers, i.e. primary as well as secondary. During visit, it was observed
that the wiers of both the clarifiers are not uniform.

8) The structures of old ETP are lying near the MEE area. The industry was previously also told to
get these old structures removed from the site, but the industry has failed to do so, till date.

9) The entire steam from ATFD is discharged into air and then is no mechanism for recovery of steam
from ATFD.

10)  There was leakage hear the MEE area due to leakage in pumps, leading to stagnation in the area.

11)  There was also leakage in the tank storage area (i.e. MEE condensate and concentrate storage
tanks), leading to stagnation in the area.

12)  There was some stagnation on backside of sterile manufacturing plant. The said efiluent wa2"
slightly greenish in colour.

13)  The industry has constructed one no. shed for storage of solvent drums. However, during visit, it
was observed that some drums are also stored in open area, without shed.

14)  There is leakage from cooling tower near the SRP area. The overflow of cooling town leakage is
spilled all over the movement area, leading to stagnation near utility area.

15)  The industry has kept heaps of drums (many drums) in scrap yard, haphazardly. The said drums
are of category 33.1 hazardous waste. Further, glass wool is also lying thrown in the said scrap
yard area, in open space in haphazard manners. '

16)  The industry has installed a boiler of capacity 6 TPH in its premises. Thick black smoke was seen

coming out from the boiler, from outside the premises.

7

Fro
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: d - 2023)
1?) There is anold ‘thermo K Proceedings (Autosave
are 02 boy Pack near ETP, which is in non-operational state currently. Further, there
OUeTS of capacity 03 TPH & 1.5 TPH near main entrance, both of which are Mot
Operational.
18 inc :
) Theincinerator Installed by the industry was not in operation during the visit.
19)

Theindustry is keeping its boiler ash i open area, where water sprinkling is done. however, boiler

ash was seen scattered near the ash storage also. The industry was advised to explore possibility

of installing zn ash storage silo, for scientific and environmentally sound storage of boiler ash.

r . The industry is not comph.;ing with the provisions of the Water (Prevention & Contr O"Of
Pollution) Act, 1974 and the Air {Prevention & Control of Pollution) Act, 1981 as well as not complied with
the conditions mentioned in the consent to operate earlier granted to it under the Water (revention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981. Thus, the industr.y
is violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 Acts, intentionally and deliberately.

Therefore, the industry was served show cause notice for refusal of consent to operate
applied under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control
of Pollution) Act, 1981 vide Board's letter no. 8734-35 dated 14/11/2023 alongwith an opportunity of
personal hearing before the Chairman of the Board on 20/11/2023.

The representatives of the industry attended the hearing and submitted its written reply,
which was taken on record. During hearing, they failed to give any satisfactory reply of the show cause
notice issued to the industry. Also, the unit is being operated inspite of temporarily restoration of electric
connection available to the industry upto 16/10/2023. The matter is already pending in the Hon'ble
National Green Tribunal and next date of hearing has been fixed on 21/11/2023.

After hearing the officers of the Board, the representatives of the industry and going
through the material facts on the record, the Chairman of the Board decided as under:

1) The consent to operate applied under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 may be refused.

2) PSPCL authorities be directed u/s 33-A of the Water (Prevention and Control of Pollution) Act,
1974 to disconnect the electric supply available to the industry with immediate effect.

3) _Two bank guarantees amounting to Rs. 5 Lakhs each submitted by the industry be encashed.

4) Explanation of PSPCL authorities be called as to why they have failed to comply with the directions
issued by the Board u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 and
electric connection had not been disconnected after 16/10/2023.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing.

L™, s
/ Environmental Engineer
4 for & on behalf of the

| Punjab Pollution Control Board
st no. S856.... Dated ?"1’) b

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Contro|
Board, Regional Office, SAS Nagar. He is requested to verify the compliance made by t
submit further report and recommendations.

20[ (] | 2023
Environmehtal Engineer
. for & on'behalf of the
Punjab Pollution Control Board
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M/s Akum Life Sciences Ltd. { PRI -3;: :7} 3 : SR a
x- (Erstwhile Parabolic Drugs Ltd.), e |

VI':; Sundran, Mubarakpur, Vﬁ(@ 'U'!] ”)MD
Tehsil Dera Bassi, Distt. SAS Na S e "
N . gar ) 3/} 99 de-.‘?

Subject: Directions u/s 33-A of the Water (Prevertion:s cioro pomiiohyAct 1974 -
M/s Akum Life Sciences Ltd., (Erstwhile Parabolic Drugs Ltd.), Vill. Sundran,
Mubarakpur, Tehsil Dera Bassi, Distt. SAS Nagar

(NOC) of Wherzas, itis obligatory on the part of the industry to obtain the consent to establish

of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and

/521 of the Alr (Prevention & Control of Polluton) Act, 1981, for establishment of an industrial plant.

And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an plant as required u/s 25 of the Water (Prevention & Control of Pollution) Act,
1974, for discharge of effluent arising from its premises. :

And whereas, it is also mandatory on the part of the industry to provide adequate and
appropriate effluent ireatment facilities, so as to contain the various pollutants within the standards
laid down by the Board, in the effluent emissions discharged by the industry.

And whereas, earlier, the industry was found violating to the provisions of the Water
(Prevention & Control of Pollution) Act; 1974 and the Air (Prevention & Control of Pollution) Act, 1981.
As such, the direction u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 were issued
to the industry vide Board's letter no. 2767 dated 21/4/2023 for closure of the unit alongwith
disconnection of the electricity connection.

And whereas, upon compliance, the industry was granted consent to operate under
the Water (Prevention & Control of Poll ution) Act, 1974 vide no. CTOW/Fresh/PBIP/SAS/2023/
2304888552 dated 16/6/2023, valid upto 16/10/2023 for production of Cefepime Hydrochloride @ 30
Kgs/day, Cefrozil @ 20 Kgs/day, Cefpodoxim e Proxetil @ 100 Kgs/day, Ceftiaxone Sodium @ 100
Kes/day, Cefixime @ 80 Kgs/day, Cefdinir @ 10 Kgs/day, Cefuroxime Axetil Amorphous @ 126.67
Kgs/day, with certain conditions mentioned therein.

And whereas, simultaneously, the Board directed to PSPCL authorities to restore the
the electric connection of the industry temporarily upto 16/10/2023 vide no. Board's 3540 dated
17/5/2023.

And whereas, the industry has now applied for renewal of consent to operate under
the Water (Prevention & Control of Pollution) Act, 1974 with same products alongwith requisite
documents.

And whereas, earlier 0.A no. 105/2023 titled as M.L. Dhiman v/s State of Punjab was
disposed of by Hon’ble National Greén Tribunal vide order dated 16/3/2023.

Hon'ble National Green Tribunal has admitted miscellaneous application, M.A no.

' 70/2023 in the matter. The said matter was listed on 1/9/2023 and Hon’ble NGT has passed following
rders:

° 1. “The Tribunal, while disposing of the original application by order dated 16.03.2023, had.
directed the State Pollution Control Board and District Magistrate, Mohali to look into the
matter particularly with reference to mode of disposal of effiuent as per CTO granted and
take remedial action concerning the discharge of chemical effluent by AKUMS Life Science
Ltd., Village Sundran, Tehsil Dera Bassi, District Mohali, Punjab. There was a further
direction to file the report by observing as follows:

%7 ER 4 1.4 [ITPTITTTPIPIR ¢ 4. 4

3. An action taken report may be filed with the Registrar General, NGT by GT by e-
mail at judicial-ngt@gov. in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDE within two months. If any further
direction is found necessary, he may place the matter before the Bench."

2. On the perusal of report filed in pursuance to the above direction, we find certain
contradictions therein. Therefore, let notice be issued to the Member Secretary,
Punjab State Pollution Control Board appearance through physical/virtual mode on
the next date."

And whereas, the case is now listed for hearing before the Hon’ble National Green

Tribunal, New Delhi on 21/11/2023.




And whereas, the si .
s a te .
and it was observed as under: OGygdustry was visited by officer of the Board
: . raon

1) The unit is en i
gaged in manufacturing of AP
5 The i : B 0T APl and bulk drugs & s i
) ﬂo\GN rrl]:;i:s:‘w has _ installed 02 no. tubewells ngear fs;:: i
e 55}r Aass beert: hlnstalled at common line from both the tubewelz?(':n entrance, Ee
~23). As per the records maintained by the i oo Teag
s nd tad
. :r:sljw:-'jater is being abstracted by the industry. Wi vy KL In:i
e indust; ' :
3 e inclussttw h:s |r.astalled MEE for treatment of HTDS being generated from its
et genewt as msta. lled an ETP followed by RO system for treatment of Jowp;gcsess'
s r: :d from its premises. Further, MEE condensate is also being treated in tEf
ed by the industry was in operation during the visit, '

peration during Visit

e ETPI

5) The ind :
th ustry has installed OCEMS at RO condensate line and th ‘
e OCEMS reading w : ¢ readings
6) TheIndustrvr g _ere noted as BOD-25; COD- 113; pH- 8.92 '
et ber.v IS reusing its entire RO permeate as cooling tower makeup in its premise and Ro i
7 s tmghsent to MEE for treatment alongwith HTDS .
ustry has 02 no. of clarifiers, i.e. pri |
 no. , I.e. primary as well as secondary. During visit, i
5 $::Z;ved that the wiers of both the clarifiers are not uniform. K B Vit T
o th;t:;tglr:s of old ETP are lying near the MEE area. The industry was previously also told to
o) - Smsatrr:‘:;tures;ji r;emoved from the site, but the industry has failed to do so, till date
r H B - . . . % )
s iy om ATFD is discharged into air and then is no mechanism for recovery of
10)  There was leaka ' - |
— ge hear the MEE area due to leakage in pumps, leading to stagnation in the

11)  There was a‘lso leakage in the tank storage area (i.e. MEE condensate and concentrate storage
tanks), leading to stagnation in the area.

12) Tl?ere was some stagnation on backside of sterile manufacturing plant. The said effluent was
slightly greenish in colour.

13) The industry has constructed one no. shed for storage of solvent drums. However, during visit,
it was observed that some drums are also stored in open area, without shed.

14j There is leakage from cooling tower near the SRP area. The overflow of cooling town leakage
is spilled all over the movement area, leading to stagnation near utility area.

15)  The industry has kept heaps of drums (many drums) in scrap yard, haphazardly. The said
drums are of category 33.1 hazardous waste. Further, glass wool is also lying thrown in the
said scrap yard area, in open space in haphazard manners.

And whereas, the industry is not complying with the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 as well as not complied with the conditions mentioned

in the consent to operate earlier granted to it under the Water (Prevention & Control of Pollution) Act,

1974, Thus, the industry is violating the provisions of the Water (Prevention & Control of Pollution]

Act, 1974, intentionally and deliberately.

And whereas, the industry was served show cause notice for refusal of consent to

Water (Prevention & Control of Pollution) Act, 1974 vide Board's letter no.

operate applied under the
| hearing before the Chairman of the

8734-35 dated 14/11/2023 alongwith an opportunity of persona
Board on 20/11/2023.

And whereas, the representatives of the industry attended the hearing and submitted
its written reply, which was taken on record. During hearing, they failed to give any satisfactory reply
of the show cause notice issued to the industry. Also, the unit is being operated inspite of temporarily
restoration of electric connection available to the industry upto 16/10/2023. The matter is already
pendingin the Hon'ble National Green Tribunal and next date of hearing has been fixed on 21]11/20237

he officers of the Board, the representatives of the

And whereas, after hearing t -
industry and going through the material facts on the record, the Chairman of the Board decided as

under:
1) The consent to operate applied under the Water (Prevention and Control of Pollution) Act,
ol of Pollution) Act, 1681 may be refused.

1974 and the Air (Prevention and Contr
2) pSPCL authorities be directed u/s 33-A of the Water (Prevention and Control of Pollution) Act,

1974 to disconnect the electric supply available to the industry with immediate effect.
3) Two bank guarantees amounting to Rs. 5 Lakhs each submitted by the industry be encqshed-
4) Explanation of PSPCL authorities be called as to why they have failed to comply with the
directions issued by the Board u/s 33-A of the Water (Prevention and Control of Pollution) Act,
1974 and electric connection had not been disconnected after 16/10/2023.
And whereas, the proceedings of the hearing were conveyed to industry with a copy
to Regional Office, SAS Nagar vide Board's letter no. 8855-56 dated 20/11/2023 for compliance.
And whereas, as per decisions of the hearing as mentioned at 5r. no. 1, the renewal O
consent to operate applied under the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1981 are being refused.

o
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. ering all t
€ view that it is a fit case tﬁ issu:Ed'aspem of the case, the Competent Authority
Prevention & Contr irections by invoking the provisions of Section
And whereas, it hnntroi of Pollution) Act, 1974.
is Bl as, it has b .
sue directions u/s 33-A of the W <t decided by the Competent Authority of the Board to
Now, theref ater (Prevention & Control of Pollution) Act, 1974 to the industry.
conferred upon it u}s 33_A0r:, the Competent Authority of the Board in exercise of the powers
thoroughly examining th O the “fater (Prevention & Control of Pollution) Act, 1974 and after
1) That the indgt e case of the industry, has decided to issue the following directions:
ustry to take all necessary steps to close down its operations and stop forthwith

di i :
ischarging effluents into sewer/ onto land for stagnation/ inland surface water/ irrigation or
+ through any mode.

2) The industry shall sto
through any mode.

And '
of the Board is of t Whereas, after consid
33-A of the Water (

p forthwith discharging any effluent from its industrial premises Of

3) That the industry will immediately stop its manufacturing activities and will not restart the
same unless all adequate water pollution control measures are taken and it obtains prior
consent to operate under the provisions of the Water (Prevention & Control of Pollution) Act,
1974,

4) That the Punjab State Power. Corporation Ltd. authorities shall disconnect the supply of

electricity available to the industry.
In case of failure to comply with the above said directions, you are liable for action ufs
41 of the Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988.

This issue with the approval of the Chairman the Board.

=

Sr. Environmen al Engineer
for and on behalf of the

Punjab Pollution Control Board

Endst. no._ 855 ' Dated __2S

A copy of the above is forwarded to the Environmental Engin
Control Board, Regional Office, SAS Nagar for the compliance of the directio
above.

2 3
, Punjab Pollution
issued as mentioned

Sr. En
for and on behalf of the

Punjab Pollutigintml Board
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1 . e g Uiy e, )
k : ThEIChIEf Engineer {Dislribution - SDUth), ! O LR ."ﬁ‘?"'f.\“--‘gf.*ﬁ'.:.}: :
Punjab State Power Corporation Ltd., ; G @aﬁ '
Patiala :
i \“,)J el !
2. The Deputy Chief Engineer (Operation), /5 ”’@ EBEE fifdlahy
Punjab State Power Corporation Ltd. =3 & M - _f-,/ i
SAS Nagar i H""...‘:gﬁéw
Subject: irecti
i Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Ajy (Prevention and Control of Pollution) Act, 1981 - M/s Akum Lifesciences
Ltd,, (Erstwhife Parabolic Drugs Ltd.), vill, Sundran, Mubarakpur, Tehsil Dera Bassj, Distt.
SAS Nagar 3
Reference:

“That the authorities concerned shaij restore the supply of electricity to
subject cited industry fo

r three months i.e, upto 29/2/2024, with immediate
effect.” ==

It is, therefore, requested to comply with the above said directions concerning to the
above industry.

This issue with the approval of Chairman of the Board.

o
Sr. Environmenta| Engineer

for & on behalf of the
pe Punjab Pollution Control Board
Endst, no._m v _%O L)etod3
o/p; of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
. : i i d compliance. He is requested to visit the industry 1.3
Office, SAS Nagar for information an | LR
Board, Rejm Zlnd submit the progress made by the industry to achieve the complidnce of the directions / /)
everyd15-dasf'a" also process the applications for consent to operate applied by t industry immediately
issued an ' i

e
o\

Sr. nmentaﬁingineer

for & ondehalf of the

Punjab Pollution gntrol Board

Dated
Endst.no._____———

f the above is forwarded to M/s Akum Lifesciences Ltd., (Erstwhile Parabolic
A copy ©

Mubarakpur, Tehsil Dera Bassi, Distt. SAS Nagar for information compliance of
ill. Sundran,
Drugs Ltd.), Vill.

the following conditions:

| install APCD in addition to the cyclone already installed with the boiler within
» industry shall insta®
1) The indus

3-months.




2)
3)
4)

5)

6)

7)

28

The industry shall install STP for the treatment of domestic wastewater within 3-months.
The industry shall install ATFD with the ETP system within 3-months.

- ide
The industry shall carryout the Environmental Audit Study Report_for thelarea tnsi:de‘and outsl'f:1 :
the industry and shall include groundwater study, ambient air quality monitoring, S°[VED)
Recovery Plant audit, ETP audit which should include the adequacy of Zero Liquid Discharge (Z

based technology ETP from a Technical Institute of good repute and submit the report within
3- months.

The industry shall submit a material balance statement for all the products being manufactured
within 3-months.

The industry shall submit a Water balance statement for all the products being manufactureg
within 3-months.

The industry shall immediately apply for consent to operate of the Board as required under the
Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of

Pollution) Act, 1981 and authorization as required under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

e
Sr. Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board
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Office Dispatch No : Registered!Speed Post Date:

Industry Registration ID:  R/2SAS21124 Application No: 24319425

To, {L\IL @/ |
e

Himanshu Saxena
Village Sundran, Derabassi
Derabassi,Mohali-140507

Subject: Renewal of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974.
Consent to Operate Certificate No. CT0 W/Renex&g&ﬁas/éi}?})@ﬁ'l 9425 _'r
Date of issue : 20/12/2023 g i __
Date of expiry : 29/02/2024
Certificate Type : Renewal
Previous CTO No. & Validity : CTOW/Renewal/SAS/2023/24319425
From:18/11/2022 To:31/03/2023

2. Particulars of the Industry

Name & Designation of the Applicant Lakshmipatti Sriram, (Vp-operation)

Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),
Village: Sundran, Mubarakpur,

Derabassi,Sas Nagar-140507

Address of Industrial premises

Capital Investment of the Industry 24175.0 lakhs.

Category of Industry Red

Type of Industry Drugs and Pharmaceuticals
Scale of the Industry Large

Office District Sas Nagar

“Thix is computer genevated document from OCMMS by PPCE"
Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Lid), Village: Sundran, Mubarakpur, Devabassi.Ses Nugar, 140307
Pagel




30

This is with reference to the request made by the industry for obtaining renew

the Water (Prevention & Control of Pollution) Act, 1974. . .
Thg validity of consent to operate granted to the industry vide no, CTOW / Fresh /SAS /2022 /19895187 dated

18/11/2022, valid upto 31/03/2023 under the Water (vaumiml'i & C.Icllﬂ'rol (rlJ_I;_PolluLEUtn} Act, 1974, is hereby renewed upto
29/02/2024. with the same conditions as mentioned therein and special conditions that. == o

1. The industry shall install additional APCD in addition to the cyclone already installed ulflth the boiler within 3 months.
2. The industry shall install STP for the treatment of dﬁm(;s;tic wtz;stc water within 3 months.
3. The industry shall install new ATFD at the site, within 3 months. oy o m P
4. The indusug shall carryout the Environmental Audit Sludy‘ Report for the area inside the mldu.sl: y]’andd{‘:;,mbll(:khﬁ;]ﬁ ; Ef;::l': 31' ua(:;;i
shall include ground water study, ambient air quality monitoring, Solvent Recovery Plant audit, I,ET 29 Id“.! ]E)fnii the teport
the adequacy of Zero liquid discharge based technology ETP from a Technical Institute of good repute and su il
within 3 months, 3 - i
5. The industry shall submit a material balance statement for all the product being manufactured within 3 mnllzt‘ .
6. The industry shall submit a Water balance statement for all the product being manufacturcd within 3 months.
7. The industry shall get the components of old ETP removed from the site, within 02 months. ) i il
8. The industry shall obtain permission from PWRDA for abstraction of ground water and shall comply with the guidelines
issucd by PWRDA from time to time. ) , cch ;
9. The industry shall not discharge any effluent at any unauthorized place by any unauthorized means 1.¢. shall not discharge any
wastewater in any drain / inland surface waters / drain/choe/nallah/ onto land for stagnation or outside its premises, at any fime,
under any circumstances. .
10. The industry shall ensure that the activities of unit does not create any nuisance in the surrounding areas and no public
complaints are received
11. The industry shall apply for obtaining authorization under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, within 15 days. ; ; :
12. The Consent is being issued to the industry based upon the documents/ information submitted by it along with the online
application form. The Board would be at liberty to take penal action against the industry and its responsible/ concerned person(s)
in case information/document is detected as incorrect/false/misleading at any point of time. .

13. In casc the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/or any other environmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit shall be
taken against the industry. All other contents shall remain unchanged. )

This letter shall remain appended with the consent vide no. CTOW / Fresh / SAS /2022 / 19895187 dated 18/11/2022

issued to the industry under the Water (Prevention & Control of Pollution) Act, 1974.

al of consent granted by the Board under

} 204122023

(Navtesh Singla)
Environmental Engineer

i For & on behalf
? of
STER Bt 20 freenimsannant 1D, ,.”_J | (Punjab Pollution Control Board)
7} ;fﬁrﬁ’f
Endst. No.: 471 6 Dated: 2.3][0.49_2
A copy“ of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar.
_‘/“""\\\
3
N A
- il B
20/12/2023

“This is compuier generated document from OCMMS by PPCB”
Akums Life Sciences Lid. (erstwhile Parabolic Drugs Lid), Vitluge: Sundran, Mubarakpur, Derabassi,Sas Nagar, (40307
Page?
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(Navtesh Singla)
Environmental Engineer

For & on belalf
aof
(Punjab Pollution Control Board)

"Phis is computer genevated document from QOCMMS by PPCR"
Ak Life Sciences Lid. (ersowhite Parabolic Drugs Led), Village: Sundran, Mubarakpur, Derabassi Sas Nagor, 140507
Paged
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Office Dispatch No : Registered/Speed Post

Industry Registration ID: RI1254821124

Application No :

24319427

To, '
Lakshmipatti Sriram %i
Village Sundran, Derabassi il

Derabassi,Mohali-140507
Subject:

Rencwal of Consent to Operate under section 21 of the Air (Prevention & Control of Pollution) Act, 1981.

]
1. Particulars of Consent to Operate under Air Act, 1981 granted to_,tﬁe industry \
,/ M 2
Consent to Operate Certificate No. CTOA/Renewal/SAS/2023/24319427
| Date of issue : 20422023 i % [

| Date of expiry : 29/52/20‘.".'4 i
Certificate Type : Renewdh, 42,
Previous CTO No. & Validity : CTOA/Fresh/SA5/2022/19894899

From:18/11/2022 T0:31/03/2023

2. Particulars of the Industry

Name & Designation of the Applicant | Lakshmipatti Srivam, (Vp-operation)

Address of Industrial premises Akums Life Sciences Lid. (erstwhile Parabolic Drugs Lid),
Village: Sundran, Mubarakpur,
Derabassi,Sus Nagar-140507

| Capital Investment of the Industry 24175.0 lakhs

Category of Industry Red

| Type of Industry Drugs and Pharmaceuticals
Scale of the Industry | Large

| Office District | Sas Nagar

"This &s compuier generated document from OCMMS by PPCB"
Akums Life Sciences Lrd. (erstwhile Parabolic Drugs Ltd), Village: Sundran, Mubarakpur, Derabassi,Sas Nagar, 140507
Pagel
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i ; AQ 120
The validity of consent to operate granted to the industry vide no. (-T(}N;..<cshfsx\5f2(122!|'9894399 dated 18/11/2022,

. G 4, wi
valid upto 31/03/2023 under the Awr (Provention & Control of Pollution) Act. 1981, s hercby rencwed upto 20/02/2024, with the \

same conditions as mentioned thercin and special conditions that: - . : s
1. The industry shall install additional APC][J) in addition to the cyclone alrcady installed with the boiler within 3 months.
2- The industry shall install STP for the treatment of domestic waste wate
3. The industry shall install new ATFD at the site, within 3 months.
4, Thg industry shall carryout the Environmental Audit Study Repor
shall include ground water study, ambient air quality monitoring, Solvent /
the adequacy of Zero liquid discharge based technology ETP from a Technical Institute 0
within 3 months. - g .
5. The industry shall submit a material balance statement for all the product being manufactured within 3 mﬂgth&-
6. The industry shall submit a Water balance statement for all the product being manufactured within 3 months.
7. The industry shall get the components of old ETP removed from the site, within 02 months.
8. The industry shall obtain permission from PWRDA for abstraction of grou nd water and shall
issued by PWRDA from time to time. ) ; . ;
9. The industry shall not discharge any cffluent at any unauthorized place by any unauthorized means I1.¢. shall not discharge any
wastewater in any drain / inland surface waters / drain/choc/nallah/ onto Jand for stagnation or outside its premises, atany time,
under any circumstances. -
10. The industry shall ensure that the activities o blic
complaints are received
11. The industry shall apply for obtaining authorization under the Hazardous and Oth
Movement) Rules, 2016, within 15 days. . . .
12. The Consent is being issued to the industry based upon the documents/ information submitted by it along with the online
application form. The Board would be at liberty to take penal action against the industry and its responsible/ concerned person(s)
in case information/document is detected as incorrect/alse/misleading at any point of time. ) .
13. In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/or any other environmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit shall be
taken against the industry.

X1 other contents shall remain unchanged. This letter shall remain appended with the consent vide no.
CTOA/Fresh/SAS/2022/19894899 dated 18/11/2022, issued to the industry under the Air (Prevention & Control of Pollution)

Act, 1981,

¢ within 3 months.

i - inside the industry and outside the industry and
oy ﬂ-rl{ccﬂ::)evae;; Plant audit, ETP audit whlch‘shnuld include
f good repute and submit the report

comply with the guidelines

f unit does not create any nuisance in the surrounding areas and no pu

er Wastes (Management and Transboundary

ol

2071212023

(Navtesh Singla)

'?ﬂ)? ,‘V!{‘VC’L} Environmental Engineer

For & on behalf’
af
(Punjab Pollution Control Board)

Endst. No.: 97/Y Dated: 2.3 , 1,)4')4

he above is forwarded to the following for information and necessary action please:
Punjab Pollution Control Board, Regional Office, SAS Nagar

A copy of t
Environmental Engineer,

N

\\ff:f_\l‘

“This is computer generated document fram OCMMS hy PPCB"
Alums Life Sciences Ltd. (erstwhile Parabolic Drugs Lud) Village: Sundvan, Mubarakpur. Derabassi.Sax Nagar, 140507
Page?
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-

20/12/2023

(Navtesh Singla)
Environmental Engineer

Far & on hehalf
of
(Punjab Pollution Control Board)

-

PPCB"
Jran, Mubarakpur, Derabassi,Sas Nagar, 140507

“Thiy is compuier generated document from OCMMS by
i i Drugs illage: Suni
Akums Life Sciences Lid. (erstwhile Parabolic Drugs Lid). Village Pages




